Justice Lokur & Justice Bhattacharya Commission of Inquiry

NKDA Build
New wn, K At

PUBLIC NOTICE

In exercise of powers conferred by sub-sections (1) and (2) of Section 3 5f the Commissions of Inguiry Act.
1952 (62 of 1952), the Government of West Bengal through notification Nc. 91. COVPL/O/44C.7/21 dated
26th July, 2021 published n The Kolkata Garette Extraordinary dated Monday, July 26th = 2021 has
appeinted a Commission of Inquiry (hereinafter referred to as the "Commission®) enmpricing the Hon'ble
lustice Madan Bhimarao Lokur, formes Judge of the Supreme Court of India, and the Honble lustice
Iyotirmay Bhattacharya, formar Chief Justice of the High Court at Caloutta, to inquire into the facts and
circumstances related to reports that the mob le teleptones of various police officials, politicians, Wembers
of the Legislative Asserrbly, journalists, activis's, members of the judiciary, members associated with
Judicial services, and other eminent personalities in the State of West 3engal have been illegally hacked into
and/ or monitored and/ or put unde- surveillance and/ or tracked ard/or ipied on and/ or traced and/ or
snooped and/ or accessed and/ or recorded and/ or hooked (hersinafter referred to a5 "Interception”).

The Terms of Reference of the € dsi ith respect to the above are as foll

(a) To enquire into whether any incdences of reported Interception have accurred;

(b) Te enquireinto the State ane non State sctors who wers irvolved in such reported interception;

(€} To enquire into mechanism and/ or spy and/ or mah that were being uied to effectuate sush

& SalAtL l sfception,;

To unquir the occarrence of the incidences of Interception of the sloreseid
category of individuals or publc at large, and the Information that has been collected, altered, stored, or
used and the possession, storage and furthe- collection and use, of such information pertaining to such
Interception in the hands of State actors and non-5tate actors;

() To investigate into the circumstances including orovocations, Instigations from any persons/ group of
persons, if any, leadingto the reported irterception;

(8) 1o enquire into the details of the victims and/ or persons affected;

(h) lo enquire into the role of other authorities and/ or State and/ of non-state actors n such Interception;

(1) It such reported Interception is found to be true, 1o enquire into whether State/ non-State actors can,
without any express |egal provision and/ or judicial oversight, carry out the reported Interception;

(il ¥ such reported Interception is found to be true, to enquire into the reasons atd, or legality and/ or
authority and/ or raison d'etre provided by such State and/ or non-state actors for such reported
Interception;

(k) ¥ such reported Interception is found to be true whether such right to privacy of the category of
individvals has been affected;

(1) To examine any other matter or facts relevant to, ancillary, incidetal, or connected with its subject of
inquiry inc uding the above guestions which the Comm ssionmay deem 1 and proper to investigate.

Notice is hereby giver that all incividuals, group of persons, asscciations, institutions, and organisations
acquainted with or having knowledge, directly or indirectly, of the facts and circumstances relating ta the
matters re‘erred to the Commission in its Terms of Reference ard havng interest in the proceed ngs bafore
the Commission or desirous of assisting the Commission in making an inquiry into the matters referred to
the Commissior, may furnish their statement relat ng and relevant to the aforesaid matters to the
Commission personally or through registered speed post or courier or electrenic mail (lokurjb-
coi@bangla.gowvin] at the address o the Commission as ioned below, within 30 (thirty) days of the
publication of th s notice.

Itis made clear that since the inquiry is time- bound, any statement received by the Commissicn after the
expiry of 30 (thirty) days will not be accepted, exceptin exceptional circumstances

Address of the Commission is as follows:-

Justice Lokur & Justice Bhattacharya Commission of Inquiry

Located at NKDA Building at 001, Major Arterial Road, New Town, Kolkata: - 700 156

Every statement shall be accompaned by an Affidavit swern in support of the made in the
statement by the person furnishing the statement before a Metropalitan Magistrate or a ludicial Mzgistrate
1t Class or a Commissioner of Qath o7 any other peron authariued by law to adminisernaths

Fuery statement shall alwo specif cally indicate the Term of Raference of the Commission to which the
infarmation contained in the statement i related

Every statement skall aho inciude 2 declaration a1 to the source of the informati ined therei
including where necessacy the name and contact information of any person or organisation from whom
suchinfo tion has been Ived. Wherever suck information is privileged or protected by law the exact
nature of the privilege and/ or protection shall be stated

Every persan f hirg 2 stat t as tioned abowve skall also furaish te the Comm <sion along with
the statemens an indexcd list of documacnts, if any, on which such person proposcs torely and forward to the
Commission, wherever practicable, the originals or true copies of such of the documents as may be in their
possessior of powers and shall state the name asd address of the person from whom the renaining
documents may de obtained.

Cvery affidavi: a3 stated above shall be verif edin the following manner:

“Verified that the statements made in paragraphs of the above affidavit are true to my personal ixnowledge
and those in paragraphs.... . from information received and believed to be true by me and those in
paragraphs ............. a1 based on records.”

The Magisirate or Commssivner of Qath ur Author iy legally empowered W conker vath before whom the
affidavit is sworn shall make endorsements therein in the following manner:

“Sworn be‘ore e by the deponent whao ls identifiec to my satis“action by ....... or s per lly

to me. The affidavit has 2een read out In ful tc the deponent who has signed it after understanding ts
contents and admitting itto be correct, on thisthe day o’ 2021 at place)

(Signature of the Magistrate/ Commiss oner of Oath/
Authority)”
The attigavit must state the octupation and the ordinary place of resid of the d it and contact
addressthrough email (if any) and telephone number.
If the affidavit is n s language other than English, it shall be accompanied by a lation the-eaf ir English
duly authenticated by an advocate or 3 Magistrate.
It may be noted that the proceedings before the C are judical preceedings within the meaning of
Sections 193 & 228 of thelncian Penal Code, 1360,
Physcal copies of all statements accompanied by affidavits, furnisked in the manner stated above and
within the time prescribed, may be addressed o:
Secretary
Justice Lokur & Justice Bhattacharya Commission of Inquiry
Located at NKDA Bullding at 001, Major Arterial Road, New Town, Kolkata: - 700 156
Scanned copies of the signed statements should be sant to:
lokur. jb-col@bangla.govin
BY ORCER OF THE COMMISSION OF INQUIRY

S/ Digankar Chowdhury
Secretary, Justice Lokur & Justice Bhattacharya Commission of Inquiry
NKDA Building at 001, Major Arterial Road,
NewTown, Kolkata: - 700 156




